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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

o ¥ i
0.A.358/25, | ' Dt. of Decisien : 25:11-97.
1. G, Jeyadevi
2. V.V ,N,Swami Naidu
3. V.Venkateswara Rae : .. Applicants,

Vs

SC Rly, Wagen Werkshep,
Guntupalli-241,

2., The Werkshep Parsennel Officer,
Wagen Werkshep, SC Rly,
Guntupalli-241,

3. The Chief Persennel Officer,
SC Rly, Sec'bad.

4, The Unien of India rep. by
its Chairman, Railway Beard,
New Delhi.

. 5, N. Ganga Naik. .. Respendents.

|
Mr.K.S.Murthy

L 13

Counsél fer the applicants

‘Ceunsel for the respendents s+ Mr,N,R.Devaraj, Sr.CGSC,

|
CORAM:
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

THE HON'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDL.)
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ORAL ORDER (PER HON'BLE SHRI R. R?NGARAJAN : MEMBER (ADMN.)
|

|
\
' Heard Mr.K.S.Murthy, léarned counsel fer the applicant
|
and Mr.W,Satyanarayana fer Mr.N,R.Devaraj, learned counsel fer the
= |

" respendentes, | ;
2. There are three applicante in this CA. While they were
R A L maan e o mem— - - - | i
Stk wilg '
theuch they submit, that they ane gldg%ble te be premeted, In the

L
|
mean time R-5 was preneted to the! post of Sr, C#erk against the

reserved peint. The first applichnt was premeted en adhec basis

e
as Sr., Clerk w.,e.f., July, 1995 wrereastpplicants Ne.2 and 3 were

premeted as Sr, Clerk on adhec b&s;s E% September, 1995, All the
three applicants were reqularised §5,$r. Clerk ;.e.f.,'23-9-971

by the eorder Ne.G,R/P.535/3/Vel.VIII 4t. 23-9-9%.

3. This OA is filed prayﬂng fgr a direcFion to the official
respondents te fill uﬁ feur vacaqciés|in the p@gt af Sr., Clerks

in the scale of pay ef k.lZOO-ZOAO/- in Personn#1 Branch éf Wagen
Weorkshep, Guntupalli with enly 0# caAdidatés afFer setting acide
the letter Ne6.GR/P.535/3/Vel.VII df.|16-1-95 whereby R-5 was

premeted as adhec Sr, Time Keepe%. |

4, An interim erder was given in this OA dt, 20-03-95
|

whereby it was directed that “any premetien that is geing te be
! | :

made te the post of Sr. Clerks in Bersennel Department under R-2

will be subject te the result ef|this OA," -

| - ang__
5. The applicants new submit that they!have net challenging

the premetien ef R-5 in view of %he Lecent judgement ef the Apex
! - #‘f \BMM w

Court Hence the enly peint tha, EUIVIVQ?\S whether the applicants

|
are entitled feor premetien frem t%g earlier date prebably frem
1995 when they were given the aqhag prometien ?s Sri Clerks instead

eof regularising them by erdef dﬁted 23.9-97, It is seen frem the

Jt/" ' .\.3
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!

'0A that ne ether empleyee other than R-S was premeted as Sr.Clerk

frem the datq;;E the thrée;applicants were promﬂted en adhec basis

v . ! ' .
till they were regularised en 23-9-97. As stated earlier the -

prometien of R-S is net chéllenged. {t‘is not under steed whether

oswhd ;

the applicants-%f?i gain anything by getting @réers fer regularisati
' : |

. o ;
with effect frem their date of adhec bromatien.; As it stands to-day
there 185 NG 1nstauwss | i T PRl ) -——,‘ -1 J

regularising them frem 1995 the daté when they were premeted en
WS euld '

- adhec basieréﬂleeeparéize to furt er premetienal prospects.'

|
The learned ceunsel fer the applicants submit that in future seme
event may depelep Such a5 MErger OL| S@US unsws @i voms — oo

- peps S et || _f
- may affegt theLgpplicaqts. Bgt-the abecve Sﬂbmissien is enly a
cenjecture net supperted 5y any Felegapt instrﬁctians in this
cennection, Hence it is net necéssary for us %e deal with this
issue at the present juncgure. &hequesti@n whether the applicants

are entitled for regulariéatien w,e,f., the year 1995 is kept open

fer adjudication as and when it becomes neces=%ry. At this junctur

it is net necessary te examine tFis issue at 1ength and pass a

judgement.
{ | that

6. In view of what is stated@ above, we| find/ne erder is
necessary in this OA at this jurcture in view of the reasens
stated aboeve, Hence the CA is dispﬁsed of witp ne sfders subject
te the conditien that th; issue’raiged in thié OA is kept epen if
necessary te be adjudicaﬂed in Futuﬁe as and when it arise.

\
7 No cests. ‘ '

JAIL PARAME.:-‘-IW[AR) (R! RANGARAJAN)
MEM ER(FUDL ) MEMBER(ADMN ),

q/g‘*A a 2 -_
ted  The 25£h_Nev,. J19°’7 | (\\/
Dictatﬂd in the Open Ceurt)

! |
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e CHECKED BY
COMPARED 3y ABRPROVED BY

TN THE CENT?:L ADMINISTRATIVE TRIBUNAL
HYDERA 34D
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A NG

THE HON'BLE SHRI B.5.341 DARAMISHUAR

M (3)
Dated: QT -\ .93 ' -
: |
\ A
ORDER/IUDSME NT
MA/RA/C.A NG ‘

in

A0 IS8T

Admitted und Intsrim Directions
Issded, '

Allodag

Disposed of with Directionsg

Dish{zsed
Dismiysed as withdrawn

Dizmisskd far Default
Ordered/
No order &

jected

to costs,
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